AAK.A1\11:,,S1-1A
Niagistra6
Floor,
Room No.'j3,
fKarkardoorn.T. 'curt, 17)6.1 4.

FIR No.: 384/2020
P.S.:Krishna Nagar
U/S: 323/452/342/34 IPC
State Vs. Baljeet Singh

21.08.2020
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the State is
Present :
present through Video Conferencing.
Ld. Counsel for the applicant is present through VC .
The present application for release of vehicle bearing No.
DL13F7671 on Superdari has been filed by the applicant.
Reply has been filed under the signature of SI Suman Kumar
wherein it is submitted that there is no objection for the release of vehicle to
the rightful owner only.
In view of the no objection of 10, oral arguments of Ld. Counsel for
applicant are dispensed with.
The Hon'ble High Court has observed in Manjit Singh V. State
CRL. M.C. 4485/2013 and CRL. M.A. No. 16055/2013 decided on
10.09.2014 as follows:
"Vehicles"
1.
Vehicles involved in an offence may be released to the rightful owner
after preparing detailed panchnama; taking photographs of the vehicle;
valuation report; and a security bond.
2.
The photographs of the vehicle should be attested and countersigned by
the complainant, accused as well as by the person to whom the custody is
handed over.
3.
The production of the vehicle should not be insisted upon during the
trial. The panchnama and photographs alongwith the valuation report should
sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general
norm rather than the exception.
In these circumstances the aforesaid vehicle be released to the rightful
owner only subject to satisfaction of the 10/ SHO about the following
conditions:
1.
10 shall prepare detailed panchnama mentioning the colour,
appearance, Engine no. Chassis No., registered owner and other necessary
details of the vehicle:
2.
10 shall take the colour photographs of the vehicle from different angles
and also of the engine number and the chassis number of the vehicle.
3.
The photographs should be attested and counter signed by the
complainant, accused and rightful owner.
4.
10 shall get the vehicle valued from a proper valuer and shall take a
valuation report in this regard from the valuer.
5.
10 shall take the security bond of appropriate value from the rightful
owner, taking into consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to
the SHO PS concerned for compliance.
„S—
(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

A../ MANI-KS
VYAS
Metropolit,F-Irt Magistrate
Room No.03,
Floor,
Karkardooma Court, Delhi

FIR No.: 001019/2020
P.S.:Shakarpur
U/S: 379/411/120B/34 IPC

21.08.2020
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the State is
Present :
present through Video Conferencing.
None for applicant through VC .
The present application for release of vehicle motorcycle No.
DL6SAX0308 on Superdari has been filed by the applicant.
Reply has been filed under the signature of HC Munna Lal wherein
it is submitted that there is no objection for the release of vehicle to the
rightful owner only.
In view of the no objection of 10, oral arguments of Ld. Counsel for
applicant are dispensed with.
The Hon'ble High Court has observed in Manjit Singh V, State
CRL. M.C. 4485/2013 and CRL. M.A. No. 16055/2013 decided on
10.09.2014 as follows:
"Vehicles"
Vehicles
involved in an offence may be released to the rightful owner
1.
after preparing detailed panchnama; taking photographs of the vehicle;
valuation report; and a security bond.
2.
The photographs of the vehicle should be attested and countersigned by
the complainant, accused as well as by the person to whom the custody is
handed over.
3.
The production of the vehicle should not be insisted upon during the
trial. The panchnama and photographs alongwith the valuation report should
sufficient for the purpose of evidence.
4.
Return of vehicles and permission for sale thereof should be general
norm rather than the exception.
In these circumstances the aforesaid vehicle be released to the rightful
owner only subject to satisfaction of the 10/ SHO about the following
conditions:
1.
10 shall prepare detailed panchnama mentioning the colour,
appearance, Engine no. Chassis No., registered owner and other necessary
details of the vehicle:
2.
10 shall take the colour photographs of the vehicle from different angles
and also of the engine number and the chassis number of the vehicle.
3.
The photographs should be attested and counter signed by the
complainant, accused and rightful owner.
4.
10 shall get the vehicle valued from a proper valuer and shall take a
valuation report in this regard from the valuer.
5.
10 shall take the security bond of appropriate value from the rightful
owner, taking into consideration the valuation report.
Copy of this order be sent to Ld. Counsel on his email ID and be also sent to
the SHO PS concerned for compliance.
(a7ansii1
:1-a Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

AAKAT..0,
v' -A
Metropolitan iv;
Room No.0:3,
Floor,
Karkardooma Court, Delhi

EFIR No.: 18171/2020
P.S.:Krishna Nagar
U/S: 379/411/34 IPC
State Vs. Yashpal

21.08.2020
Fresh application for calling status report from Jail Superintendent,
Tihar, regarding non-releasing of accused Yashpal, despite order dated
20.08.2020, received by way of email.
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
Present:
state is available for hearing through VC.
None for accused through V.C.
Application perused. Let report be called from the Jail
Superintendent, Tihar Jail for 22.08.2020.

Ce,

tnei.

N's

m Ft

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

Metropolitan rvILgistra+ '
Noora No.03,
Floor,
Karkardooma Court, Jell-1l

FIR No.: 366/2020
P.S.:Krishna Nagar
U/S: 27/54/59 IPC
State Vs. Krishna @ Sachin

21.08.2020
Fresh application for bail U/s 437 Cr.P.C., on behalf of accused,
received by way of email.
Present:
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
state is available for hearing through VC.
None for applicant through V.C.
IO/SHO of PS concerned to file reply on 22.08.2020.
„--(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

A A i( ANKS I A
Metropolitan Nitagisttate
F1 or;
Room No.06,
Karkardoome Court, Delhi

eFIR No.:24/2020
P.S.:Shakarpur
U/S: 356/379/34 IPC
State Vs. Khursheeda

21.08.2020
Fresh application for bail U/s 437 Cr.P.C., on behalf of accused,
received by way of email.
Present:
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
state is available for hearing through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 22.08.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020
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FIR No.: 207/2020
P.S.:PIA
U/S: 279/337

Nictroriolitan Magistratt
floor,
;::.,yam N0,03,
lt
KarIcarclootna Cou.rt, PCP

21.08.2020
Fresh application for release of vehicle bearing No. DL1LAA6781, on
superdari, on behalf of applicant, received by way of email.
Present:
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
state is available for hearing through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 22.08.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

A 111.Et.NKe3alll 'I \AS
Metropolitan Magistrate
Room No.03,
Floor,
Karkardooma Court, Delhi

EFIR No.: 018171/2020
P.S.:Krishna Nagar
U/S: 379 IPC

21.08.2020
Fresh application for release of vehicle motorbike No. DL7SCG0819,
on behalf of applicant, received by way of email.
Present:
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
state is available for hearing through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 22.08.2020.
_sot
(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020
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eFIR No.: 000524/2020
P.S.:PIA
U/S: 379 IPC

NiCtrOpii..;::i.r., lvL:giStrate
Looni 1-.0. 03,
Floor,

Rarkardoori Court, Delhi

21.08.2020
Fresh application for release of mobile phone REDMI Note 8, on
superdari, on behalf of applicant, received by way of email.
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
Present:
state is available for hearing through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 22.08.2020.
---, _so),
(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

SI:

_,I;tan f A VYi:73
1=7
Alz:gistratC
N
:como. 03,
Moor,
Karicardoorria.
Court, Delhi

eFIR No.: ED-PIA-001064/2020
P.S.:PIA
U/S: 379 IPC

21.08.2020
Fresh application for release of mobile phone NOKIA 6.1, on
superdari, on behalf of applicant, received by way of email.
Present:
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
state is available for hearing through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 22.08.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

riAbiANI:,I-IA
ivic-..,iri,-,i.„.„1;;',71

VYAS

Magistrate
Roc)ri: NO. 0..3.,
Ploor,
Karkardcorna Court, Delhi

FIR No.: 337/2020
P.S.:Shakarpur
U/S: 356/511/34 IPC
State Vs. Yash Kumar

21.08.2020
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
Present:
state is stated to be available for hearing through VC.
None for applicant is present through VC.
I have perused the application. I have also perused the
reply of 10. The applicant is directed to furnish the copy of
R.C/ownership documents of the vehicle in question to the 10, so that
the ownership of the vehicle in question can be verified. Let the
present application be re-listed for 24.08.2020. The 10 is also directed
to appear on the NDOH alongwith fresh reply.
Copy of this order be sent to Ld. Counsel for applicant
through email.
,----- St)- —
(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

VYAS
Metrc,p o ll tan Ni.agis trate
Room Ivo , 03,
Floor,
Karkardoorna Court, Delhi

FIR No.: 164/2020
P.S.: PIA
U/S: 379/356/411/34 IPC
State Vs. Rameshwar @ Arjun

21.08.2020
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the state is
Present:
available for hearing through VC.
Ld. Remand Advocate on behalf of the accused through VC.
One application for bail/interim bail on behalf of accused in the
present case has been received from the Jail Superintendent. I have perused the
application.
Ld. Remand Advocate has submitted that accused is in J/C since
06.06.2020. Ld. Advocate has also submitted that accused is the sole bread
earner of his family. He has further submitted that due to Corona pandemic there
is every likelihood of the accusee catching this infection in jail.
The Ld. APP for the State has opposed the bail application of the
accused submitting that the allegations are serious in nature. Accused was
apprehended on the spot by the complainant himself and accused is a habitual
offender, as per the reply of 10.
In the present case, the accused is in J/C since 06.06.2020, as per
the reply of the 10. Investigation is complete qua the accused in the present case.
He is no more required for custodial interrogation.
Further, as per the
recommendations dated 18/5/20 of HPC constituted by Hon'ble Delhi High Court,
UTPs who are facing trial/remand prisoners in theft cases and are in Jail for more
than 15 days, can be considered for grant of interim bail for a period of 45 days.
However, in view of the previous involvement of accused in many cases including
similar offences as shown by the reply of the 10, I deem it fit to direct the release
of accused on furnishing of bail bond with one surety in the like amount.
Accordingly, the interim bail is granted to the accused for a period of 45 days, on
furnishing of bail bond in the sum of Rs. 10,000/- with one surety in the like
amount. Further the accused shall cooperate with the 10 during investigation and
he will not contact or threaten the complainant or the witnesses
Accused is directed to surrender before the Jail Superintendent
concerned, after expiry of period of 45 days upon his release. Application
accordingly stands disposed off.
Copy of this order be sent to the Jail Superintendent concerned and
a copy of this order be also sent to Ld. Remand Advocate through email.
---- Se- —
(Aakanks h a Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

Metropc.:}1it,:*II Mag,istratt
Room No. a3,
Floor,
Karkardoorna Court, Delhi

FIR No.: 287/2020
P.S.:Shakarpur
U/S: 379/356/34 IPC
State Vs. Rajesh & ors.

21.08.2020
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the State is

Present :

present through Video Conferencing.
None for applicant through V.C.
The present application for release of mobile phone OPPO A-5 on
Superdari has been filed by the applicant.
Reply has been filed under the signature of HC Harish Chandra
wherein it is submitted that there is no objection for the release of the mobile phone
to the rightful owner.
In view of the no objection of the 10, oral arguments of Ld. Counsel
for applicant are dispensed with.
In these circumstances the aforesaid mobile phone be released to
the rightful owner only subject to satisfaction of the 10/ SHO about the following
conditions:
1.

10 shall prepare detailed panchnama mentioning the colour, appearance,

IMEI number, ownership and other necessary details of the mobile phone:
2.

10 shall take the colour photographs of the mobile phone from different

angles.
3.

The photographs should be attested and counter signed by the

complainant, accused and rightful owner.
4.

10 shall take the security bond of appropriate value from the rightful owner,

taking into consideration the value / bill / receipt of the mobile phone to the
satisfaction of the concerned 10/ SHO subject to verification of documents.
Copy of this order be sent to Ld. Counsel for applicant on his email ID and a
copy be also sent to the SHO PS concerned for compliance.
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(Aakaksca Vyas)
MM-05 (East)/ KKD Court
Delhi/ 21.08.2020

AAKANK S1-1A
Metropolitan IvLgistrate
Room No.03,
Floor,
Karkardooma Court, Delhi

eFIR No.: ED-PAI-680/2020
P.S.:PIA
U/S: 379 IPC

21.08.2020
Sh. Virendra Pratap Rao Singh, Ld. Substitute APP for the State is stated to
Present
be available for hearing through VC.
None for applicant through VC.
The present application for release of E-Challan Machine on Superdari
has been filed by the applicant.
Reply has been filed under the signature of HC Bhupender Singh wherein it
is submitted that there is no objection for release of articles to the rightful owner.
Heard.
The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C.
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows:
1. Release of articles involved in an offence may be released to the rightful owner after
preparing detailed panchnama; taking photographs of the articles; valuation report; and a
security bond.
2. The photographs of the articles should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.
3. The production of the articles should not be insisted upon during the trial. The panchnama
and photographs along with the valuation report should sufficient for the purpose of
evidence.
4. Return of articles and permission for sale thereof should be general norm rather than the
exception.
In these circumstances the aforesaid article/E-Challan Machine be released to the
rightful owner subject to satisfaction of the 10/ SHO about the following conditions:
1. 10 shall prepare detailed panchnama mentioning the colour, make and other necessary
details of the article.

2. 10 shall take the colour photographs of the article from different angles.
3. The photographs should be attested and counter signed by the complainant, accused and
rightful owner.

4. 10 shall get the article valued from a proper valuer and shall take a valuation report in this
regard from the valuer.

5. I0 shall take the security bond/ indemnity bond of appropriate value from the applicant,
taking into consideration the valuation report.
Copy of this order be sent to SHO PS concerned and copy of this order he sent to
the applicant through email.
(Aakan sha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

Metropolitan Mag-istratc
Room No. 03,
Floor,
Karkardoorna Court, Delhi

eFIR No.: 000502/2020
P.S.:PIA
U/S: 379 IPC
State Vs. Shareef

21.08.2020

Present :

Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the State is

present through Video Conferencing.
None for applicant through VC.
The present application for release of mobile phone REDMI Note 8 on
Superdari has been filed by the applicant.
Reply has been filed under the signature of HC Arjun wherein it is
submitted that there is no objection for the release of the mobile phone to the
rightful owner.
In view of the no objection of the 10, oral arguments of Ld. Counsel
for applicant are dispensed with.
In these circumstances the aforesaid mobile phone be released to
the rightful owner only subject to satisfaction of the 10/ SHO about the following
conditions:
1. 10 shall prepare detailed panchnama mentioning the colour, appearance, IMEI
number, ownership and other necessary details of the mobile phone:
2. 10 shall take the colour photographs of the mobile phone from different angles.
3. The photographs should be attested and counter signed by the complainant,
accused and rightful owner.
4. 10 shall take the security bond of appropriate value from the rightful owner, taking
into consideration the value / bill / receipt of the mobile phone to the satisfaction of
the concerned 10/ SHO subject to verification of documents.
Copy of this order be sent to Ld. Counsel for applicant on his email ID and a
copy be also sent to the SHO PS concerned for compliance.
Soi -(Aakanksha Vyas)
MM-05 (East)/ KKD Court
Delhi/ 21.08.2020

eFIR No.: 001747/2020
P.S.:Shakarpur
U/S: 379 IPC

;.`vietropolitz-7.srt Nic,gistre
Room No. 08,
moot,
K.,,arkardoorna Court, rk1- 11.1

21.08.2020
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
Present:
state is available for hearing through VC.
None for applicant through VC.
This is an application for issue of untrace report in above
mentioned case with regard to vehicle No. DL-3SEH-7330. I have
perused the application. I have also perused the report filed by the 10.
The present case is an ERR lodged with respect to theft of a vehicle
and accordingly the untrace report shall be filed before the court of
Ld. ACMM and accepted by the said court only. The applicant is
accordingly directed to file an application before the appropriate court.
The present application is dismissed accordingly.
Copy of this order be sent to Ld. Counsel for applicant
through email.
(Aakan ks h a Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020
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FIR No.: SHD KN 000304/2020
P.S.:Krishna Nagar
U/S: 379 IPC
State Vs. Arun

21.08.2020
Fresh application for bail U/s 437 Cr.P.C., on behalf of accused,
received by way of email.
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
Present:
state is available for hearing through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 22.08.2020.
e501_

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

1,:,c)():11 14o

EFIR No.: 014861/2020
P.S.: Krishna Nagar
U/S: 379/411 IPC
State Vs. Not known

il4 f. gistrzt15
Flodr,
Ce-i!rt,

21.08.2020
Fresh application for release of vehicle motorcycle No. DL14SL9887,
on behalf of applicant, received by way of email.
Present:
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
state is available for hearing through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 22.08.2020.
S—
(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

AA KA N
FIR No.: 177/2020
P.S.:PIA
U/S: 379/411 IPC
State Vs. Arif

Airctropolit, 1V1,a,k
,gistr
Room No.
karkardoorna oz.zrt, De/hi

21.08.2020
Fresh application for regular bail/interim bail U/s 437 Cr.P.C., on behalf
of accused, received by way of email.
Present:
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
state is available for hearing through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 22.08.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

jo
b
U

M:.!z.ropolitoxi
Room No .03,
Karkardoovo

Floor,
art, Delhi

FIR No.: 182/2019
P.S.:PIA
Premshila Kumari Vs. State

21.08.2020
Fresh protest petition U/s 156 (3) Cr.P.0 on behalf of the complainant
against the respondent for registering the FIR No. 182/2019 in wrong
sections arbitrarily, received by way of email.

Present:
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
state is available for hearing through VC.
None for applicant in person.
Application perused. SHO of PS concerned to file status
report on 12.10.2020
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--(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

FIR No.: 0115/2020
P.S.:Krishna Nagar
U/S: 188 IPC
State Vs. Not known

Metropolituivi,

-..g- istrate
Room No.03,
Floor,
Karkardooma Court, Delhi

21.08.2020
Fresh application for release of vehicle No. DHRU-3509, on behalf of
applicant, received by way of email.
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
Present:
state is available for hearing through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 22.08.2020.
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_---- —
(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020

AAKAN 1-1A V'x' A S

Metropolitan Magistrat e
Floor,
Room No.03,
Karkardoorna Court, Delhi

FIR No.: 0339/2020
P.S.:Shakarpur
U/S: 354/323/341/509/294/279/24 IPC
State Vs. Shekhar Sharma

21.08.2020
Fresh application for release of vehicle Bike No. DL7SCB5207, on
behalf of applicant, received by way of email.
Present:
Sh. Virendra Pratap Rao Singh, Substitute Ld. APP for the
state is available for hearing through VC.
None for applicant through V.C.
10/SHO of PS concerned to file reply on 22.08.2020.

(Aakanksha Vyas)
MM-05 (East)/KKD Court
Delhi/ 21.08.2020
1,41agistre
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